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I /ORDER

PER MANJUNATHA. G, ACCOUNTANT MEMBER:

This appeal filed by the assessee is directed against the order
of learned Principal Commissioner of Income Tax, Chennai, passed
u/s. 263 of the Income-tax Act, 1961 (hereinafter referred to as
“the Act”) dated 29.03.2022 and pertains to assessment year 2017-

18.

2. The Ld. Counsel for the assessee, at the time of hearing,
referring to letter filed by the assessee dated 03.04.2023 submitted

that the assessee wants to withdraw the appeal filed against order



:-2-: ITA. No: 392/Chny/2022
of the PCIT passed u/s. 263 of the Act, because in consequential
assessment proceedings, the AO has not made any additions on the
issue taken up by the PCIT for revisions proceedings. The Id DR,
present for the revenue, on the other hand submitted that the
assessee has filed a consequential assessment order passed by the
AO u/s. 143(3) r.w.s. 263 of the Act, as per which the AO has not
made any additions and thus, as per application of the assessee,

the appeal may be dismissed.

3. Having heard both the sides and considered petition filed by
the assessee dated 03.04.2023, for the reasons stated in the
application filed by the assessee, we dismiss appeal filed by the

assessee as withdrawn.

4. In the result, appeal filed by the assessee is dismissed as
withdrawn.

Order pronounced in the Open court on 13" April, 2033 at Chennai.
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